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SUBJECT:~ Forwarding of copies of the Orders passed by
: - the Central Romlnlstraﬁlve Trlbunal »Bangalore,
= XXX~

' Please ind enclosed hereu1th & copy-of the
ORDER/STA DER/IWER/, Passed by this Tribunal

in the above mentioned application(s) on 27.]2 .
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CENTRAL ADMINISTRATIVE TRIBUNAL

BANGALORE BENCH
ORIGINAL APPLICATION No.607/93:

THIS THE 27TH DAY OF DECEMBER,1993

SHRI JUSTICE P.K, SHYAMSUNDAR ,. VICE CHAIRMAN

SHRI V. RAMAKRISHNAN e  MEMBER (R)

Shri M.S. Marisamy,

Rged 28 ysars,

S/o Lete Siddamallappa,

0/o The Director,

Technology Developmaent Centre,

Minietry of ODesfencs,

R&D Orgenisation,

IT1 Floor, CAIR - Bldg.

Rajbhavan Circle,

High Grounds, Bangalors-560 001. ess  Applicant

(8y Advocate Shri V.V. Balan)
Vs,

1., Director Genaeral,
Defence Research & -Dsvaelopment,
Government of India,
Ministry of Dafencae,
HQ R&D Orgenisation,
Ote. of Man Powser Development,
B Wing, Sene Bhavan,
New Delhi - 110 0%1.

2. The Director,
Technology Dsvelopment,
2nd Floor ‘CAIR'Building,

P Raj Bhavan Circle,
;fffﬁgvgN!S* ) %W%% High Grounds, Bangalore-560 001s .. Respondent s
Y 7T T~ /4—,‘ 3 :
”’S“{’ - \\ A\ (By Advocate Shri M.S. Padmarajaiah)
't?i \§7§2 Central Govt. Sr. Standing Counssl
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We have heard both sides., We also direct the
ng///// admiseion of this application and then disposs it off by |
giving a direction to the Raspondent Governmaent for consider-
ing the applicant's claim for absorption on permansnt basis
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as a Helper or a Peson subject to availability of a regular
vacancy. The absorption will be contingent, take effect

from the date of arising of the vacancy.

2, With this observation, this application stands

disposed off,
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MEMBER (R) VICE CHAIRMAN
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